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Upen seing mentlened oy Mr.K.K, Rath,
Leamed Cepunsel appearing fer the Appl icant
this matter was taken uy alengwith O, A,Ne}'.»
276/2003 of premslata pas VIS, Unien of India
and ethers,Upen hearineg him and Mr.S.Behera,
Learmned Additional Stending Ceunsel(en whem
a cepy eof this 0,A, has eeed served) a pearing
fer the Respondents, this Qriginal Applicatien
under sectien 19 of the Administrative
Trisunals aAct,1935 is disjesed of with
directien te the Respendents te censider the
regresentatien of the Appl‘ic.ant(y}h@ has 6een
given liderty te suemit a detail representa-.
tien within a peried ef 30 days frem new) and
te pass a reasened erder thereen within a
pericd of 120 days ef receipt of such
representatien as per the ebservatiens made

teday in Q,A.Ne, 276/2003.

send ceyies of this mder(al@ngwi‘th
the ceples of the @.rder »datsd 14,5.2003 of
this rrisunal rendered in 0,A.Ne,276/20C3 and
cepy ®f this QAP te the Respendents and free

copies of this erder me given t® the ceunsel
-~

appearing fer eeth sides,
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